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IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.13025 of 2025

Tuliya Devi, W/o Ram Dev Paswan, Resident of Ward No.-32, Khagara
Paswan Tola, P.S. Kishanganj, District-Kishangan;.

...... Petitioner
Versus

The State of Bihar through the Principal Secretary, Department of
Education, Govt. of Bihar.

The Director, the Mid Day Meal, Govt. of Bihar.

The District Magistrate, Kishangan;.

The District Programme Officer, (Mid Day Meal), Dist.- Kishangan;.
The Block Development Officer, Block-Kishanganj, District-Kishangan;.
The Executive Officer, Nagar Parishad, Kishanganj, District-Kishanganj.

Jan Chetna Jagriti Avom Shaikshanik Vikas Manch, 5th Floor, Modi Tower,
Nehru Place, New Delhi-110019.

Virendra Kumar, S/o Late Bhagirath Prasad Kuer, Resident of Ruidhasa,
Kali Tola Road, Ward No. 24, P.S.-Kishanganj and District-Kishangan;.

Smt. Abha Devi, W/o Virendra Kumar, Resident of Ruidhasa, Kali Tola
Road, Ward No. 24, P.S.-Kishanganj and District-Kishangan;.

Vikki Kumar, S/o Virendra Kumar, Resident of Ruidhasa, Kali Tola Road,
Ward No. 24, P.S.-Kishanganj and District-Kishangan;.

...... Respondent/s
Appearance :
For the Petitioner/s : Mr.Dilip Kumar Singh, Advocate
For Nagar Parishad : Mr.Bindhyachal Rai, Sr. Advocate
For the Respondent/s Mr.Standing Counsel (28)

Mr. Ansul Kumar, Advocate
Mr. Girish Kumar, Advocate

CORAM: HONOURABLE THE CHIEF JUSTICE

and

HONOURABLE MR. JUSTICE ALOK KUMAR SINHA
ORAL JUDGMENT
(Per: HONOURABLE THE CHIEF JUSTICE)

Date : 23-09-2025

In the instant Writ petition, Petitioner has prayed

for the following relief(s):-
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“i. For issuance of appropriate
Writ/Writs, Order/Orders, Direction/Directions in
the nature of Writ of Mandamus or any other
appropriate writs directing and commanding the
Respondent Authorities to stop the construction of
the Centralized Mid-Day Meal Kitchen in Ward
No. 24, Ruidhasa, Block-Kishanganj, P.S &
District — Kishanganj.

ii. For issuance of appropriate
Writ/Writs, Order/Orders, Direction/Directions in
the nature of Writ of Mandamus or any other
appropriate writ directing and commanding the
Respondent Authorities to conduct a public hearing
and environmental assessment before proceeding
with said the project;

iii. For issuance of appropriate
Writ/Writs, Order/Orders, Direction/Directions in
the nature of Writ of Mandamus or any other
appropriate writ directing and commanding the
Respondent Authorities to identify and shift the
project to a more suitable location;

iv. And or pass any other order(s) as
this Hon’ble Court may deem fit and proper in the
interest of justice.”

2. Annexure-4 reads as under:

dAT, TR _uRee Sy

S9id 908 , f&-Ii®d 17 /06 /2025

Ufa— 1. 2 faves AR fUa—go Wik yare |aR
3. Sl 3T odl ufd— =N faRms AR
4. 5 fdadp) FAR Ua—s0 favs AR
faRN—ws oI BToll el IS,
qre H0—24, THeFT |

fivg— fre—s—fd aq wWiser (Kitchen)frior & dde 4 |

SWad v & dee d de & (& a1 dedieeR, ars
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T0—24, TR URYE fhemial grRT ufdfed fbar Tar g & wsamar ool
eren e (e Je) & A muenT ol e R fie—s-fe =g
AgeR (Kitchen) AT &R 2 &, &1 9= §R ®Iell Slal IS
Rerd ®rell AR & 789 4050 HIeX B g R Rerd 7 |

fafed 8 fb S R drei Hfex sraRerd 2, el M

QART §RT YoT—U1e =~ fHa1 S & | |1 €1 a1fie ugia & Arll &

AR MFI—STHT oI &l ® | fe—s—firar wiger (Kitchen) fewfor 89

q g8l GSl-bds] b Ud AUGIRIG |ewd s & A9Edr 8

Ahcl B | IMUYP gRT AT &5 & §i= ek (Boilar) o mar 1 g,

S SIETT & fort i ) Hhe I~ B Idhdl o | forad A Bl

Sitg gfides Jawdd Udid 8lar § 91 & Sad wdeeR (Kitchen) #

afer «@fad (Boil) &1 @ |l a1 urd 2 |

Id: SWRIFT & 3MTcAld H SMUARN Dl MY foar 9 8 b
T3 Uiftd & arF & Sad waseR (Kitchen) faor &rf @1 9 @) < |

ar & Sad waser (Kitchen) fHmT & @ Wdfgd  mavasd

SEES JAT Harlell, RS, sifoeT MG wd 9ad i Wi

(Building Sanction) ®TTSIIT 3G TR JEEEERT & BT IS

¥ SuRerd 2| 3= ¥HI WG SWRId 3MUd fdvg RUTfoIhT Pl

FEITd gRIBI & T TR BRATg DI SR |

3 IITIITH T3 |

g/ — IR
17 /6 /25
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3. Perusal of documents, it is crystal clear that there
is a distance of about 40 to 50 meters from the temple to
Centralized Mid-Day Meal Kitchen in Ward No. 24, Ruidhasa,
Block-Kishanganj, P.S & District — Kishanganj. Taking note of
the distance, we are satisfied that the petitioner has not made out
a case so as to issue a writ of mandamus or directing the
concerned authorities to stall the Centralized Mid-Day Meal
Kitchen construction.

4. Accordingly, the instant Writ petition stands
dismissed with cost of Rs. 5,000/- (Rs. Five Thousand). Cost
shall be remitted in the Lawyers’ Association Welfare
Benevolent Fund, Patna bearing Account No. 7801893276,

IFSC Code — IDIB0001501, within a period of eight weeks.

(P. B. Bajanthri, CJ)
( Alok Kumar Sinha, J)
manish/-
AFR/NAFR N.A.F.R.
CAV DATE N.A
Uploading Date 24.09.2025
Transmission Date N.A.




